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ಕ ಟಕ ಸರ  ಮ  ಗಳ  (ಎರಡ  ಪ ) ಯಕ, 2023 

(2023gÀ «zsÁ£À¸À̈ sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-19) 
 

ಕ ಟಕ ಸರ  ಮ  ಗಳ  ಅ ಯಮ, 2017  ಮತ  ಪ  ಡ  
ಒಂ  ಯಕ. 

ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಕ ಟಕ ಸರ  ಮ  ಗಳ  
ಅ ಯಮ, 2017 (2017ರ ಕ ಟಕ ಅ ಯಮ  27)  ಪ   

ಕ ದ ಂದ; 
ಇ  ರತ ಗಣ ಜ ದ ಎಪ ಲ  ವಷ ದ  ಕ ಟಕ ಜ  ನ ಡಲ ಂದ ಈ 

ಂ  ಅ ಯ ತ ಗ :- 
1. ಪ  ಸ  ಮ  ಭ.-(1) ಈ ಅ ಯಮವ  ಕ ಟಕ ಸರ  ಮ  

ಗಳ  (ಎರಡ  ಪ ) ಅ ಯಮ, 2023 ಎಂ  ಕ ಯತಕ . 
(2) ಇ  2023ರ ಅ ೕಬ  01  ಂಕ ಂದ   ಸತಕ .   
2. ಪ ಕರಣ 2ರ ಪ .- ಕ ಟಕ ಸರ  ಮ  ಗಳ  ಅ ಯಮ, 2017 (ಇದರ  

ಇ ಂ  “ ಲ ಅ ಯಮ” ಂ  ಉ ೕ ಸ )ರ ಪ ಕರಣ 2ರ ,-  
(ಎ) ಡ (80)ರ ತರ, ಈ ಳ ಡ ಡಗಳ  ಸತಕ , ಎಂದ :- 
‘(80ಎ) “ಆ  ಂ ” ಎಂದ , ಅಂತ ಲದ  ಅಥ  ನ 

ಪಕ ಲದ  ಆಟವ ಡ  ಆ   ಇ  ಆ  ಮ  ಂ  ಅ  
ಒಳ ತ ;  

 (80 ) “ಆ  ಮ  ಂ ” ಎಂದ , ಆಟ ರ  ಆಟ, ೕ , ಸ  ಅಥ   
ಇತ  ಚ ವ  ಅಥ  ಪ ಯ  ಒಳ ಂ ವ  ಗ ಯ  ಅದರ ಫ ಂಶ 
ಅಥ  ಯ ಮ  ಶಲ , ಅವ ಶ ಅಥ  ಎರಡ  ಆಧ ರ  ಅಥ  ಇಲ ರ  ಮ  
ಅ  ತ ಲದ  ಯ ವ  ನ ಅ ಯ  ಅಂ ೕ ಹ ರ  ಅಥ  
ಅನ ರ , ವ ಯ  ಟ  ಆ ಯ  ಒಳ ಂ  ಹಣ ಅಥ  ಹಣದ ಲ ವ  

ವ ೕ ಯ  ವ ಯ  ಟ  ಆ ಯ  ಒಳ ಂ  ಹಣ ಅಥ  ಹಣದ 
ಲ ವ  ವ  ಅಥ  ವ   ಆ ವ ಆ  ಆಟ;” 

( ) ಡ (102)ರ ತ ಯ, ಈ ಳ ಡ ಡವ  ಸತಕ , ಎಂದ :- 

“(102ಎ) “ ಷ ಪ ದ ಕ ಹ  ೕ ” ಎಂದ :-– 

 (i) ಂ ; 

 (ii) ಗ ; 

 (iii) ; 

 (iv)  ಂ ; 

 (v) ಟ ; ಅಥ  

 (vi) ಆ  ಮ  ಂ ,  

-ಇ ಗಳ  ಒಳ ಂ ವ ಅಥ  ಅ ಗಳ ಪದ ವ ಕ ಹ  ೕ  ;” 

( ) ಡ (105) ರ ತ ಯ ಈ ಂ ನ ಪ ಕವ  ಸತಕ , ಎಂದ :- 
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  “ಪ , ಷ ಪ ದ ಕ ಹ  ೕ ಗಳ  ಟ  ಅಥ  ನ 

ಯ  ಂ ವ, ಪ ವ ವ ಅಥ  ವ ವ ವ   ಪ ತ  
ಅಥ  ಪ ೕ  ಅಂಥ ಕ ಹ  ೕ ಗಳ ಯ  ಆ ೕ ವ ಅಥ  ವ ವ  

ವ, ಅಂಥ ಕ ಹ  ೕ ಗ  ಅವ ಂ ಗ  ಅಥ  ಅವನ ಲಕ ಗ  ರ  
ಮ  ಅಂಥ ಕ ಹ ೕ ಗಳ  ವ ಯ  ಟ  ಆ ಯ  ಒಳ ಂ , 
ಹಣ ಅಥ  ಹಣದ ಲ ದ ಪ ಫಲವ   ೕ ಯ  ಆತ  ಯ ರ  
ಅಥ  ಆತ  ಅಥ  ಆತನ ಲಕ ತ ರ  ಅಥ  ಆತನ ಯ  ಇ ರ , ಅಂಥ 
ವ ಯ  ಕ ಹ  ೕ ಗಳ ರ ಂ  ಸತಕ  ಮ  ಷ ಪ ದ 
ಕ ಹ  ೕ ಗಳ ಅಂಥ ರ  ಅಂಥ ಕ ಹ  ೕ ಗ    

ಯ ದ  ರ ವ ರ ದ  ೕ , ಈ ಅ ಶದ 
ಎ  ಉಪ ಧಗ  ಆತ  ಅನ ಸಕ ;”  

( ) ಡ (117)ರ ತ ಯ, ಈ ಳ ಡ ಡವ  ಸತಕ , ಎಂದ :- 

 ‘(117ಎ) “ವ ಯ  ಟ  ಆ ” ಎಂದ , ಆ ಯ  ಅ ಯಮ, 1961(1961ರ 
ಂದ  ಅ ಯಮ .43)ರ ಪ ಕರಣ 2ರ ಡ (47 ಎ) ನ  ಅದ  ೕಡ ದ ಅ  ಅಥ ವ  

ಂ ರತಕ ;’. 

3. ಪ ಕರಣ 24ರ ಪ .- ಲ ಅ ಯಮದ ಪ ಕರಣ 24 ರ ,- 

(ಎ) ಡ (xi)ರ , ಯ  ಬ ವ “ಮ ” ಎಂಬ ಪದವ  ಡತಕ ; 

( ) ಡ (xi)ರ ತ ಯ, ಈ ಳ ಡ ಡವ  ಸತಕ , ಎಂದ :- 

“(xiಎ) ಆ  ಮ  ಂ  ಅ  ರತದ ರ ನ ಸ ಳ ಂದ ರತದ ವ ವ  
 ವ ಪ ಬ  ವ ; ಮ ”. 

4. ಅ  III ರ ಪ .- ಲ ಅ ಯಮದ ಅ  III ರ ,  6 ರ  
“ ಟ , ಂ  ಮ  ಜ ” ಎಂಬ ಪದಗಳ ಬದ  “ ಷ ಪ ದ ಕ ಹ  

ೕ ಗಳ ” ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ . 

5. ಕ ಉಪ ಧ.- ಈ ಅ ಶದ  ವ ಪ ಗ  ಂ , 
, ,  ಂ , ಟ  ಅಥ  ಆ  ಂ  ಅ  ವ, 

ಬ ಂ ವ ಅಥ  ದ  ಉಪ ಧ ಕ ವ ತ ಲದ  ಯ ವ 
 ಇತ  ನ ಉಪ ಧಗ  ಧಕ ಗತಕ ದ ಲ . ಆ ,- 

(ಎ) ೕಗ ,  ಂ  ಮ  ಆ  ಂ  ನ   
ಸದ  ವ ವ ರವ  ಕ ಮಬದ ಲ ; ಮ   

( ) ಅ  ಕ ಮದ  ಎಸಗ ದ  ಅಪ ಧ  ನ  ಕ ಮ ಂದ  
ಂ ಲ . 

6. ರಸನ ಮ  ಉ ಗ .- (1) ಕ ಟಕ ಸರ  ಮ  ಗಳ  ( ಪ ) 

ಅ ಶ, 2023 (2023ರ ಕ ಟಕ ಅ ಶ . 04)  ಈ ಲಕ ರಸನ ಸ . 

 (2) ಅಂಥ ರಸನ  ಏ  ಒಳ ಂ ದ  ಸದ  ಅ ಶದ ಅ ಯ  ಏ  ದ  

ಅಥ   ಕ ಮವ  ಂ ದ  ಈ ಅ ಯಮದ ಅ ಯ  ಡ  ಅಥ  
ಳ  ಎಂ  ಸತಕ . 
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ಉ ೕಶಗ  ಮ  ರಣಗಳ  
 

ಂಕ: 02-08-2023  ನ ದ ಎ  ಪ ಷ ನ 51  ಸ ಯ ರ ಗಳನ ಯ  
ಆ  ಂ , ಆ  ಮ  ಂ , ಷ ಪ ದ ಕ ಹ  ೕ ಗ   
ವ ಯ  ಟ  ಆ ಗ   ಂದ  ಸರ  ಮ  ಗಳ   ಅ ಯಮ, 
2017 (2017ರ ಂದ  ಅ ಯಮ . 12)ರ ಪ ಕರಣ 2, ಪ ಕರಣ 24, ಮ  ಅ  III  ಪ  

ಡ , ಅದ  ಂದ  ಸರ  ಮ  ಗಳ   ( ಪ )  ಅ ಯಮ, 2023 (2023ರ 
ಂದ  ಅ ಯಮ . 30)ರ ಲಕ ಸ . 

 ಎ  ಪ ಷ ನ ಸ ಲಯ , 01-10-2023 ಂದ  ಬ  ಧಪಟ  ಜ ದ 
ಸರ  ಮ  ಗಳ  ಅ ಯಮ   ಪ ಗಳ         11-08-2023 

 ತ .  ಕ ಟಕ ಸರ  ಮ  ಗಳ  ಅ ಯಮ, 2017 (2017ರ 
ಕ ಟಕ ಅ ಯಮ 27)  ಮತ  ಪ   ಅವಶ ಕ ಂ  ಪ ಗ ಸ .  

ಷಯ   ಸ ಪ ದ ಂದ ಮ  ಜ  ನ ಡಲದ ಉಭಯ 
ಸದನಗ  ಅ ಶನದ ಲ ದ ಂದ, ನ ಉ ೕಶವ  ಸ  ಕ ಟಕ ಸರ  ಮ  

ಗಳ  ( ಪ ) ಅ ಶ, 2023 (2023ರ ಕ ಟಕ ಅ ಶ 04)  ಪ ಸ . 

ಕ ಟಕ ಸರ  ಮ  ಗಳ  ( ಪ ) ಅ ಶ, 2023 (2023ರ ಕ ಟಕ 
ಅ ಶ 04)ರ  ವ ಪ ಗ  ಂ , , ,  ಂ , 

ಟ  ಅಥ  ಆ  ಂ  ಅ  ವ, ಬ ಂ ವ ಅಥ  ದ  
ಉಪ ಧ ಕ ವ ತ ಲದ  ಯ ವ  ಇತ  ನ ಉಪ ಧಗ  

ಧಕ ಗತಕ ದ ಲ . ಆ ,- 

(ಎ) ೕಗ ,  ಂ  ಮ  ಆ  ಂ  ನ   
ಸದ  ವ ವ ರವ  ಕ ಮಬದ ಲ ; ಮ   

( ) ಅ  ಕ ಮದ  ಎಸಗ ದ  ಅಪ ಧ  ನ  ಕ ಮ ಂದ  
ಂ ಲ . 

ಈ ಯಕ  ಸದ  ಅ ಶದ ಬದ  ಯಕ .  

ಆದ ಂದ ಈ ಯಕ 

. 
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ಆ ಕ ಪನ ಪತ  

 

ಪ ತ ಸ ತ ಕ ಕ ಮ  ನ ಆ ಕ ಚ  ಒಳ ಂ ಲ . 

 

 

 



5 

 
ಕ ಟಕ ನ ಸ ಯ ಯ  ನ ಮ  ನಡವ  ಯಮಗಳ 80  

ಯಮದ (1)  ಉಪ ಯಮದ ಲಕ ಅಗತ ಪ ಸ  ವರ ತ ಕ . 

ಂಕ: 02-08-2023  ನ ದ ಎ  ಪ ಷ ನ 51  ಸ ಯ ರ ಗಳನ ಯ 
ಂದ  ಸರ  ಮ  ಗಳ   ಅ ಯಮ, 2017 (2017ರ ಂದ  ಅ ಯಮ . 12)ರ ಲಕ 

ಆ  ಂ , ಆ  ಮ  ಂ , ಷ ಪ ದ ಕ ಹ  ೕ ಗ   
ವ ಯ  ಟ  ಆ ಗ  ದ ಪ ಕರಣ 2, ಪ ಕರಣ 24, ಮ  ಅ  III  ಪ  

ಡ , ಅದ  ಂದ  ಸರ  ಮ  ಗಳ   ( ಪ )  ಅ ಯಮ, 2023 (2023ರ 
ಂದ  ಅ ಯಮ . 30)ರ ಲಕ ಸ . 

 ಎ  ಪ ಷ ನ ಸ ಲಯ , 01-10-2023 ಂದ  ಬ  ಧಪಟ  ಜ ದ 
ಸರ  ಮ  ಗಳ  ಅ ಯಮ   ಪ ಗಳ   11-08-2023  

ದ ಂದ.  ಕ ಟಕ ಸರ  ಮ  ಗಳ  ಅ ಯಮ, 2017 (2017ರ 
ಕ ಟಕ ಅ ಯಮ 27)  ಪ   ಅಗತ ಂ  ಪ ಗ ಸ .  

ಷಯ   ಸ ಪ ದ ಂದ ಮ  ಜ  ನ ಡಲದ ಉಭಯ 
ಸದನಗ  ಅ ಶನದ ಲ ದ ಂದ, ನ ಉ ೕಶವ  ಸ  ಕ ಟಕ ಸರ  ಮ  

ಗಳ  ( ಪ ) ಅ ಶ, 2023 (2023ರ ಕ ಟಕ ಅ ಶ 04)  ಪ ಸ . 

ಕ ಟಕ ಸರ  ಮ  ಗಳ  ( ಪ ) ಅ ಶ, 2023 (2023ರ ಕ ಟಕ 
ಅ ಶ 04)ರ  ವ ಪ ಗ  ಂ , , ,  ಂ , 

ಟ  ಅಥ  ಆ  ಂ  ಅ  ವ, ಬ ಂ ವ ಅಥ  ದ  
ಉಪ ಧ ಕ ವ ತ ಲದ  ಯ ವ  ಇತ  ನ ಉಪ ಧಗ  

ಧಕ ಗತಕ ದ ಲ . ಆ ,- 

(ಎ) ೕಗ ,  ಂ  ಮ  ಆ  ಂ  ನ   
ಸದ  ವ ವ ರವ  ಕ ಮಬದ ಲ ; ಮ   

( ) ಅ  ಕ ಮದ  ಎಸಗ ದ  ಅಪ ಧ  ನ  ಕ ಮ ಂದ  
ಂ ಲ . 

ಈ ಯಕ  ಸದ  ಅ ಶದ ಬದ  ಯಕ .  

 

 

 
ದ ಮಯ  

ಖ   
 

 
 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅ ಧ 

ಕ ಟಕ ಸರ  ಮ  ಗಳ  ಅ ಯಮ, 2017  

(2017ರ ಕ ಟಕ ಅ ಯಮ 27) ರ ಉದ ೃತ ಗ 

X X           XX           XX 

 2. ಪ ಗ .-ಈ ಅ ಯಮದ  ದಭ  ಅನ  ಅಗತ ಪ ದ ರ ,- (1) 
“ಕ ಹ  ೕ ” ಎಂದ  ಸ  ಹ ಂತರ ಅ ಯಮ, 1882ರ (1882ರ ಂದ  ಅ ಯಮ 4) 
ಪ ಕರಣ 3 ರ  ಇದ  ೕಡ ದ ಅಥ ವ ೕ ಇ  ಂ ರತಕ ;   

X X           XX           XX 

(80) “ಅ ಚ ” ಎಂದ , ಅ ತ ಜ ಪತ ದ  ಪ ಕ ಸ ದ ಅ ಚ   
‘ಅ ’ ಮ  ‘ಅ ಸ ’ ಎ ವ ಪ ವ ಗಳ  ತ ರ  
ಅ ಸತಕ ; 

X X           XX           XX 

(102) “ ಗ ” ಎಂದ , ಸರ , ಹಣ ಮ  ಭದ ಪತ ಗಳಲ ದ ಗ , ಆದ  ಹಣದ 
ಉಪ ೕಗ  ದ ಅಥ  ಒಂ  ನ ಯ ಣ ಪದ  (ಕ ) ಂದ ಮ ಂ  
ನ ಯ ಣ ಪದ  (ಕ )  ನಗ ನ ಲಕ ಗ ೕ ಅಥ  ಇತರ  

ನಗಳ ಲಕ ಗ ೕ ಅದರ ಪ ವತ  ಮ  ಆ ಯ  ಪ ೕಕ ಪ ಫಲವ  ವ 
ಚ ವ ಗಳ  ಒಳ ತ ; 

ವರ .- ಹಗಳ ರ , “ ಗ ” ಎಂಬ ಪ ವ ಯ  ಭದ ಗಳ ನ 
ವ ವ ರಗ  ಅ ಲ ಅಥ  ವ ವ  ದ  ಒಳ ತ  ಎಂ  ಈ ಲಕ 
ಸ ೕಕ ಸ ; 

X X           XX           XX 

(105) “ ರ” ಎಂದ ,  ಸರ  ಅಥ  ಗ  ಅಥ  ಅ ಗ ರಡ  
, ಸರ  ಅಥ  ಗ  ಅಥ  ಅ ಗ ರಡ   ವ ವ  ಮ  ಇ , 

 ವ ಸರ ಗ  ಅಥ  ಗ  ಅಥ  ಅ ಗ ರಡ   ಅಂತಹ 
ರನ ಪರ  ಆ ಯ  ವ ಒಬ  ಏ ಂ ನ  ಒಳ ಳತಕ ; 

X X           XX           XX 

(117) “ ಂ ದ ಟ ” ಎಂದ , ಪ ಕರಣ 39ರÀ ಉಪಪ ಕರಣ (1)ದ ಅ ಯ  ಒದ  
ಅದರ ವ ಸ - ಧ ತ ಯ  ಣ  ಯ ಡ ವ ಒಂ  ಟ ; 

X X           XX           XX 

24. ಲ ಂ  ಪ ಕರಣಗಳ  ಕ ಯ ೕಂದ .- ಪ ಕರಣ 22ರ ಉಪ-ಪ ಕರಣ (1)ರ  
ಏ  ಒಳ ಂ ದ , ಈ ಳ ಡ ಪ ವಗ ಗಳ ವ ಗ  ಈ ಅ ಯಮದ ಅ ಯ  

ೕಂ ಳ  ಅಗತ ರತಕ :- 

X X           XX           XX 

(xi) ರತದ ರಗ ವ ಒಂ  ಸ ಳ ಂದ, ೕಂ ತ ವ ಯ  ರ ಪ ದ 
ರತದ ನ ಒಬ  ವ , ಆ   ಮ  ದ ಂಶ ಗ ಹದ ಪ ವ ಶ ಅಥ  

ಮ  ಗಳ ಯ  ವ ಪ ಬ  ವ ; ಮ  

X X           XX           XX 
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ಅ -III 

[ಪ ಕರಣ 7  ೕ ] 

ಸರ ಗಳ  ಅಲ  ಅಥ  ಗಳ  ಅಲ  ಎಂ  ಪ ಗ ಸ ದ 
ಚ ವ ಗ ಅಥ  ವ ವ ರಗ  

X X           XX           XX 

6. ಟ , ಂ  ಮ  ಜ  ರ ಪ ದ ಕ ಹ  ೕ ಗ . 

X X           XX           XX 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

¸ÀPÁðj ªÀÄÄzÀæuÁ®AiÀÄ, À̧ÄªÀtð «zsÁ£À¸ËzsÀ, ¨É¼ÀUÁ«, ¦7, PÁ¸ÀÆ , ¥ÀæwUÀ¼ÀÄ 500, 05£ÉÃ r Ȩ́A§gï 2023 



 
KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
SECOND SESSION 

 

THE KARNATAKA GOODS AND SERVICES TAX (SECOND AMENDMENT)  
BILL, 2023 

(LA Bill No. 19 of 2023) 
 

A Bill further to amend the Karnataka Goods and Services Tax Act, 2017. 

Whereas, it is expedient further to amend the Karnataka Goods and 

Services Tax Act, 2017 (Karnataka Act 27 of 2017), for the purpose hereinafter 

appearing; 

Be it enacted by the Karnataka State Legislature in the Seventy-fourth year of 

the Republic of India as follows:- 

1. Short title and commencement.- (1) This Act may be called the 

Karnataka Goods and Services Tax (Second Amendment) Act, 2023. 

(2) It shall be deemed to have come into force with effect from 1st day of 

October 2023.   

2. Amendment of section 2.- In the Karnataka Goods and Services Tax Act, 

2017 (hereinafter referred to as the principal Act), in section 2, 

(a) after clause (80), the following clauses shall be inserted, namely:- 

“(80A) "online gaming" means offering of a game on the internet or an 

electronic network and includes online money gaming; 

(80B) "online money gaming" means online gaming in which players pay or 

deposit money or money's worth, including virtual digital assets, in the 

expectation of winning money or money's worth, including virtual digital 

assets, in any event including game, scheme, competition or any other 

activity or process, whether or not its outcome or performance is based on 

skill, chance or both and whether the same is permissible or otherwise 

under any other law for the time being in force;” 

(b) after clause (102), the following clause shall be inserted, namely:- 

“(102A) "specified actionable claim" means the actionable claim involved in or 

by way of 
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(i) betting; 

(ii) casinos; 

(iii) gambling: 

(iv) horse racing: 

(v) lottery; or 

(vi) online money gaming;” 

 

(c) after clause (105), the following proviso shall be inserted, namely:- 
 

"Provided that, a person who organises or arranges, directly or indirectly, 

supply of specified actionable claims, including a person who owns, operates 

or manages digital or electronic platform for such supply, shall be deemed to 

be a supplier of such actionable claims, whether such actionable claims are 

supplied by him or through him and whether consideration in money or 

money's worth, including virtual digital assets, for supply of such actionable 

claims is paid or conveyed to him or through him or placed at his disposal in 

any manner, and all the provisions of this Act shall apply to such supplier of 

specified actionable claims, as if he is the supplier liable to pay the tax in 

relation to the supply of such actionable claims;" 

(d) after clause (117), the following clause shall be inserted, namely:- 

‘(117A) "virtual digital asset" shall have the same meaning as assigned to it in 

clause (47A) of section 2 of the Income-tax Act, 1961(Central Act No 43 of 

1961);". 

3. Amendment of section 24.- In section 24 of the principal Act,  

(a) in clause (xi), the word "and", occurring at the end, shall be omitted; 

(b) after clause (xi), the following clause shall be inserted, namely:- 

"(xia) every person supplying online money gaming from a place 

outside India to a person in India; and". 

4. Amendment of Schedule III.- In the principal Act, in Schedule III, in 

paragraph 6, for the words "lottery, betting and gambling", the words "specified 

actionable claims" shall be substituted. 

5. Transitory provision.- The amendments made under this Act shall be 

without prejudice to the provisions of any other law for the time being in force, 
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providing for prohibiting, restricting or regulating betting, casino, gambling, horse 

racing, lottery or online gaming. However,- 

(a) imposition of tax on Casinos, Horse racing and Online Gaming does not 

regularise the said trade; and 

(b) any crime committed in the course of the same is not immune from 

criminal action. 

6. Repeal and savings.- (1) The Karnataka Goods and Services Tax 

(Amendment) Ordinance, 2023 (Karnataka Ordinance 04 of 2023) is hereby 

repealed. 
 

(2)  Notwithstanding such repeal, anything done or any action taken under the 

principal Act, as amended by the said Ordinance, shall be deemed to have been 

done or taken under the principal Act, as amended by this Act. 
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STATEMENT OF OBJECTS AND REASONS 

 

With the recommendations of GST Council, in its 51st meeting held on  
02-08-2023, sections 2, 24 and Schedule III of the Central Goods and Services Tax 
Act, 2017 (Central Act No. 12 of 2017) was amended relating to the online gaming, 
online money gaming, specified actionable claims and virtual digital asset have 
been incorporated by the Central Goods and Services (Amendment) Act, 2023 
(Central Act No. 30 of 2023). 

Whereas, the GST Council Secretariat has communicated on 11-08-2023 to 
incorporate the corresponding amendments in respective state Goods and Services 
Tax Act with effect from 01-10-2023. Therefore  It is considered necessary further to 
amend the Karnataka Goods and Services Tax Act, 2017 (Karnataka Act 27  
of 2017). 

As the matter was urgent and both Houses of the State Legislature were not 
in a session, The Karnataka Goods and Services Tax (Amendment) Ordinance, 2023 
(Karnataka Ordinance 04 of 2023) was promulgated to achieve the above object. 

The amendments made under the Karnataka Goods and Services Tax 
(Amendment) Ordinance, 2023 (Karnataka Ordinance 04 of 2023), shall be without 
prejudice to the provisions of any other law for the time being in force, providing for 
prohibiting, restricting or regulating betting, casino, gambling, horse racing, lottery 
or online gaming. However,- 

(a) imposition of tax on Casinos, Horse racing and Online Gaming does not 
regularise the said trade; and 

(b) any crime committed in the course of the same is not immune from 
criminal action. 

This Bill seeks to replace the said Ordinance. 

Hence, the Bill. 

 

 

 

 

 

 

 

 



5 
 

 

FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure. 

 

 
 

SIDDARAMAIAH 
Chief Minister  

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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EXPLANATORY STATEMENT AS REQUIRED BY SUB-RULE (1) OF RULE 80 OF THE 

RULES OF PROCEDURE AND CONDUCT OF BUSINESS IN THE KARNATAKA 

LEGISLATIVE ASSEMBLY. 

With the recommendations of GST Council, in its 51st meeting held on  
02-08-2023, sections 2, 24 and Schedule III of the Central Goods and Services Tax 
Act, 2017 (Central Act No. 12 of 2017) was amended relating to the online gaming, 
online money gaming, specified actionable claims and virtual digital asset have 
been incorporated by the Central Goods and Services (Amendment) Act, 2023 
(Central Act No. 30 of 2023). 

Whereas, the GST Council Secretariat has communicated on       11-08-2023 
to incorporate the corresponding amendments in respective state Goods and 
Services Tax Act with effect from 01-10-2023. Therefore  It is considered necessary 
further to amend the Karnataka Goods and Services Tax Act, 2017 (Karnataka Act 
27 of 2017). 

As the matter was urgent and both Houses of the State Legislature were not 
in a session, The Karnataka Goods and Services Tax (Amendment) Ordinance, 2023 
(Karnataka Ordinance 04 of 2023) was promulgated to achieve the above object. 

The amendments made under the Karnataka Goods and Services Tax 
(Amendment) Ordinance, 2023 (Karnataka Ordinance 04 of 2023), shall be without 
prejudice to the provisions of any other law for the time being in force, providing for 
prohibiting, restricting or regulating betting, casino, gambling, horse racing, lottery 
or online gaming. However,- 

(a) imposition of tax on Casinos, Horse racing and Online Gaming does not 
regularise the said trade; and 

(b) any crime committed in the course of the same is not immune from 
criminal action. 

 This Bill seeks to replace the said Ordinance. 
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ANNEXURE 

EXTRACT FROM THE KARNATAKA GOODS AND SERVICES TAX  ACT, 2017 
 (KARNATAKA ACT 27 OF 2017) 

XX    XX    XX 

2. Definitions.- In this Act, unless the context otherwise requires,– (1) ―actionable 
claim  shall have the same meaning as assigned to it in section 3 of the Transfer of Property 
Act, 1882 (Central Act 4 of 1882); 

XX    XX    XX 

(80) notification means a notification published in the Official Gazette and the 
expressions notify and notified shall be construed accordingly; 

XX    XX    XX 

(102) services means anything other than goods, money and securities but includes 
activities relating to the use of money or its conversion by cash or by any other mode, from 
one form, currency or denomination, to another form, currency or denomination for which 
a separate consideration is charged; 

 Explanation.- For the removal of doubts, it is hereby clarified that the expression 
services includes facilitating or arranging transactions in securities;  

XX    XX    XX 

(105) Supplier.- in relation to any goods or services or both, shall mean the person 
supplying the said goods or services or both and shall include an agent acting as such on 
behalf of such supplier in relation to the goods or services or both supplied; 

XX    XX    XX 

(117) valid return means a return furnished under sub-section (1) of section 39 on 
which self-assessed tax has been paid in full; 

XX    XX    XX 

24. Compulsory registration in certain cases.- Notwithstanding anything 
contained in sub-section (1) of section 22, the following categories of persons shall be 
required to be registered under this Act,- 

XX    XX    XX 

(xi) every person supplying online information and data base access or retrieval services 
from a place outside India to a person in India, other than a registered person; and 

XX    XX    XX 
 

SCHEDULE III 
[See section 7] 

 

ACTIVITIES OR TRANSACTIONS WHICH SHALL BE TREATED NEITHER AS A SUPPLY 
OF GOODS NOR A SUPPLY OF SERVICES 

 
XX    XX    XX 

6. Actionable claims, other than lottery, betting and gambling.  
XX    XX    XX 
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